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Administrative Tribunals Act, 1985 was registered as
T+As Number indicated zbove.
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punishment order dated 1E8.7,.,83 confirmed in appeal by
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Divisignal Catering Imspector, Centrzl Reiluay Jhansi was
inflicted & punishmert of reduction to the lower post
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grade/service of Asstt, Catering Mana

t by the competent authority
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to be restored to the higher post/gradef/service of
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Senior Divisicnal Caterim
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+8583 yhereby his reversicn uyas limited to a period
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of two ysars {ﬁnn-c;mwluLluz} fFixing pay at Rs .430/ iﬂ

lower grade.

Je iJe regret to note that no couner affi

been flled in this case by the Railuay &dmiﬂ;g'
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ﬁugrama Court in the case ﬂ? ﬁﬂhd- ﬁﬁhﬁlﬁ _

the impugned order has to be set aaiéaf

4. In the result we allou this Urit Paifii_

costs which ws guantify at Rs .500/~. The impughed ﬁg&;m
is set - The competent authority will however be
f the enquiry report and
ticner to submit
of punishment
exhausting
berty,
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set aside




